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5,/2016 &l 26—07—2016 RT Ydidd JIAFIH F Feli= JFTA—1 H Srs! T gfAfte “36. i
AT AfGR, YR, Tl oo’ &l b B & |

TSI g,
(qfofem <rer),
e angad () T

|ferE (T, BT T Apid) |

[Authoritative English Text of this Department Notification No. LCD-H(2)-5/2016 dated
08-01-2018 as required under clause (3) of Article 348 of the Constitution of India.]

LANGUAGE, ART & CULTURE DEPARTMENT
NOTIFICATION
Shimla-2, the 8" January, 2018

No. LCD-H(2)-5/2016.—The Governor of Himachal Pradesh in exercise of powers
conferred under section 29 of the Himachal Pradesh Hindu Public Religious Institutions and
Charitable Endowments Act, 1984 (Act No. 18 of 1984) is pleased to omit entry “36. Shri
Raghunath Temple, Sultanpur, District Kullu” (added in Schedule-I appended to the Act ibid vide
this department notification No. LCD-H(2)- 5/2016 dated 26-07-2016).

By order,

(PURNIMA CHAUHAN),

Chief Commissioner (Temple)-cum-,
Secretary (LAC).

g9 v

Brer —2, 7 feawR, 2017

HE&T: THOYHOS0SI0TH0(14)—51 / 2014, —FH SEGAT H TG AT H faffase
g9 /ISR A | T IH W, TRHR JAT UIsde Al & ISRl & Ry IR TR &1
S R el T8 SR S ARG ad IR, 1927 (1927 &1 IMfSATH H=ATH 16) BT &RT 29
B SUURT (3) B N uer g AfAfRaa wx foram 2,

ST gl W IRMA a9 Y1/ doR 9, R & FEhd 7, I 9 | TR &
ATufedd AAHR & I ARGR IFDT 99 SUST & F7gUl AT fhefl 9T &) EhaR 2

3 fRAMed UQY & IoUUTd, gaiad STUH P ORI 29 B IUERT (1) §RT Ued
TN BT TART BRI Y BV R & (b S AAFIH & eard—4 & UG Iad a9 A
/ISR [ B AR B SR G YAqUER Ydiad SMAFIH B GRT 29 B IUERT (2) & Iuaeei
@ ST ERIAT 99" eyl |
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SELCl
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o
ST
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g
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539 /1, Al
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T
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[Authoritative English Text of this Department Notification No.FFE-B-F(14)-51/2014, dated 7th
December, 2017 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT
NOTIFICATION
Shimla -2, the 7th December, 2017
Notification No.FFE-B-F(14)-51/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the

schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;
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Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. | Name | Name of Khasra Area in Cardinal Forest Forest District
No. | requiredto | of Muhal No. Hectt. Boundaries Range | Division
be Forest | with
converted Hadbast
into No.
Demarcated
Protected
Forests
1. 21/2004 Shai-I | Shai 364/1, 395, | 39-34-43 North:Muhal Theog Theog Shimla
397, Mandla
539/1, 692,
694, South: Muhal
701 Kot, Shai
Kitta 7 East:Muhal
Mandla, Rail
West:Muhal
Shai
By order,
TARUN KAPOOR
Additional Chief Secretary (Forests).
CERGI

BT —2, 7 feawR, 2017

H&AT: THOYHOS0SI0TH0(14)—52 / 2014.—FH STERGAT H Sra=eMfua gl # faffds
g9 A /ISR A § A I TR, WRHR qAT UIgde Afdqal & AHRI & @Hy IR fRAR a7
S R el T8 & IR S8 ARG ad (R, 1927 (1927 &1 MfgH A=did 16) &1 GRT 29
B SUURT (3) B 3N e i AfAfeRad wx foram 2

SaT IAFgAl H SR a9 Y1 /doR 9@, WHR & FaUld &, I T W WHR &
AUfd® SMTBR & A THR IADI 99 IS & Tl IT fHA 9RT BT THaR T,

o

3 fRAME UQe & I[SUUTd, Yaiad STUfTIH P GRT 29 B JUERT (1) §RT Ua
fFTIT BT YART BRI Y BV R & fb I AAIH & eard—4 & UGy I a9 A
/SR [ DI AR B SR G UAqUER] Ydiad SMUFTH B GRT 29 B ISUERT (2) & Iua-ei
@ e RIS a9 AT |
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SELCl
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1. 22 /2004 | f3reh faren 5 18, 36, | 102—80—56 | SN fearr | oo | RBeen
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128, 130,
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[Authoritative English Text of this Department Notification No.FFE-B-F(14)-51/2014, dated 7th
December, 2017 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT
NOTIFICATION
Shimla -2, the 7th December, 2017

Notification No.FFE-B-F(14)-51/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the
schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ Waste Land shown in the said schedule is the property of the

Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;
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Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. | Name Name of | Khasra | Areain Cardinal Forest Forest District
No. | requiredto | of Muhal No. Hectt. Boundaries Range | Division
be Forest with
converted Hadbast
into No.
Demarcated
Protected
Forests
1. 22/2004 Shili Shili 5, 18, 36, | 102-80-56 | North: Keil | Theog Theog Shimla
Maihla Maihla 84, 118, Beula,
119, 120, Chadel Baila
121, 124,
128, 130, South: Kanasi,
242,249, Ser
250, 254, Dagon
2717, 278,
290, 313, East:Muhal
339, 448, Chatog,
474, 533, Nagpur, Shili
540, 555, Mehla
608
West:Darbhog
Kitta - 26
By order,
TARUN KAPOOR
Additional Chief Secretary (Forests).
CERCIn

RBrer—2, 7 fewwr, 2017

HE&T: THOYHOS0SI0TH0(14)—53 / 2014.—FH SEGAT H TG AT H faffas
g9 A /ISR A § A IE TR, WHR qAT UIgde Afdqal & AMHRI & @oy IR fRAR a7
ST &R ol T8 2 iR S MR 99 I1faf e, 1927 (1927 &1 IfAfow A&did 16) & ORT 29
DI SUART (3) @ 3refie wer smufera eifaforRad o= formm ©;

ST Al H IRA a9 Y1/ doR 9@, WHR & FHUid 5, I T W TWIR &
Aiufedd AIPR & IT RGN IHBT 9 SUST & F7gl AT fHhfl 9T &) EhaR 2

I fRAre UQY & IouUTd, gdiad STTH @I ORI 20 @ SUURT (1) §RT UeH
fITIT BT YART BRI Y BV R & fb S AAIH & eard—4 & UG I a9 A
/SR [ B AR B SR G YAqUE] Ydiad SMUFIH B GRT 29 B IUERT (2) & Iua=ei
@ e RIS a9 AT |
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SHSCl
B IR T DI | BEA | T &l ST CRl EE| ot
=T e am THR TR BICIAR e qugd
Sk afed #
fieifeed | gl
IRfga | @1 AW
g |
gRafda
fopam
ST
Jferd 8
1. 1,/2004 | @ald ITATET 350, 21—51—92 | I: gorad feamT NEGI
feeia qrerd 383, HqETet
412, ol
420,
421, feoT:
422, AR
424, T
425,
428, gd: ATl
469, qrerar
470,
471, BIEEER R
472, NI
473, 474
398,
402, 403
fopar 18
3T T,
fRed &g |fea (@) |

[Authoritative English Text of this Department Notification No.FFE-B-F(14)-53/2014, Dated _7th
December, 2017 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT
NOTIFICATION

Shimla-2, the 7th December, 2017

Notification No.FFE-B-F(14)-53/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the
schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);
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And whereas the Forest Land/ Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. | Name of Name of Khasra Area in Cardinal Forest Forest District
No. Forest Muhal No. Hectt. Boundaries | Range Division
required to | with
be Hadbast
converted No.
into
Demarcated
Protected
Forests
1. 1/2004 Khalout-IT Shaloha 350, 383, | 21-51-92 | North: Balson Theog Shimla
412, Muhal
420, 421, Chaila
422, South:
424, 425, Muhal
428, Ghund
East:Muhal
Palvi 469, 470, Palvi
471, West:
472, 473, Muhal
474 Shaloha
398, 402,
403
Kitta 18
By order,
TARUN KAPOOR
Additional Chief Secretary (Forests).
g favm

SIBSCE

Rrer—2, 7 feuwR, 2017

HEIT: THOTHOS0I0THO0(14)—54 / 2014 — JAGAT # ra-wnfia a4 faffds
99 A /ISR A § A7 I TR, AR qAT Ugde Afdadl & AMeRI & Woy IR AR @
S PR el T8 © 3R S8 ARG a+ JRIH, 1927 (1927 HT ATH A=Ald 16) BT GRT 29
P SULRT (3) & MM Jorr srufera rwferlRad o= form 2
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Sad gl # ERMA a9 941/ doR 9, R & FHhd 7, I T W TR &
AU SMETBR & A ARHR IAD! 99 IS & Tl IT fHAT 9IRT & THaR T,

3 fRAMe UQY & U, gaiad STAH P ORI 29 B IUERT (1) §RT Ued
TN BT TART BRI U EIVOT B & (b S AAIH & eard—4 & UG Iad a9 A
/ISR [ BN AR B SR T YAUeEN Yaiaa STIH B gRT 29 B SUERT (2) & Ui
% A ERIT 99 HEATYl |

ST

®Y | ARG | 99 DI | BEE | TN e = 9 CE| NEl
Hq& | ™ TR | TR | TER | MW | uRed | Aved

kS| afed ¥
Arifed | garel
TRf&T | &1 9™
g |
gRafda
fapa
ST
rufera
g
1. 2/2004 | GAld | UTIdl |1, 7, 9, | 13—07—94 | SR: | gorad | f3uRT | Rryar
g 10, 12, il
13, 14, ERIS
15, 54, Idl q
57 BT
faar [CI I
10
feyor:
AT
T
RIS
NIGE
o
AOTRRTT
T
RIS
NIGE
gf¥em:
RIS
el

3T §NNT,
TR PR,
AR g&g Afea (@) |



9618 IoT0S, fRATae U, 10 STHaR), 2018 /20 WY, 1939

[Authoritative English Text of this Department Notification No.FFE-B-F(14)-54/2014, dated _7th
December, 2017 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT
NOTIFICATION
Shimla -2, the 7th December, 2017

Notification No.FFE-B-F(14)-54/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the
schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. | Name of Name of | Khasra Area in | Cardinal Forest Forest District
No. Forest Muhal No. Hectt. Boundaries Range Division
required to | with
be Hadbast
converted No.
into
Demarcated
Protected
Forests
1. 2/2004 Khalout-I Palvi 13-07-94 | 1, 7, 9, | North: Up Balson Theog Shimla
10, 12, Muhal Ulvi &
13, 14, | Muhal Khahar
15, 54,
57 South:Cultivated

land Muhal
Kitta 10 | Salvi

East Cultivated
land Muhal
Salvi

West: Muhal
Chaila

By order,
TARUN KAPOOR
Additional Chief Secretary (Forests).
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g faqmT

BT —2, 6 foawR, 2017

HE&AT: THOYHOS0I0TH0(14)—55 / 2014.—3H SMERGAT # Sra=enfua gt # fafafds

g9 A /ISR A § A IE TR, WHR qAT UIgde Afdqdl & AMHRI & @oy IR fRAR a7
S R el T8 & 3R S8 ARG a9 (fRfH, 1927 (1927 &1 MfgA A=did 16) &I GRT 29

B SUYRT (3) B N e Sferd rfaferRad wx foram &;

ST IGGAl H IRA a9 Y1/ doR 9@, WHR & FUid 5, I T R WIR &
Alufedd ATHR & I ARGR IFBT 99 SUST & F7gl AT fhdl 9T &) EhaR 2

3 fRAME UQe & I[SUUTd, gaiad STUfTIH Pl GRT 29 B JUERT (1) §RT Ua
TN BT YART BRI Y BV R & fob I AAIH & eard—4 & UGy I a9 A

/SR [ B AR B SR I UAUeE Ydiad SMUFIH B GRT 29 B ISUERT (2) & Iua=ei

P e GRI&T 99" HETu |

SRl
Bl aRa q9 BT | B | G & = CR a9 foret
Rere TReT T THR THR SACAR KSRy gfRer oSS
Sk afed H
dmifed | gerad
e | @1 Am
a9 H
gRafda
fpar
ST
Jmuferd g
1. 3,/2004 | @TER [CIRN 1, 2/1, | 13—29—08 | SR qo< feamT NER
60, 61, H_TA
68 SIEIl
fopaT 5 feoT:
AR
qrerdl
ga:
AR
qrerd!
BIEEEH
AR
ECI

M ENT,
TR PR,
AR g&g Afea (@) |
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[Authoritative English Text of this Department Notification No.FFE-B-F(14)-55/2014, dated _ 6th
December, 2017 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT
NOTIFICATION
Shimla -2, the 6th December, 2017

Notification No.FFE-B-F(14)-55/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the
schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. | Name of Name of | Khasra Areain | Cardinal Forest Forest District
No. Forest Mubhal No. Hectt. Boundaries | Range Division
required to | with
be Hadbast
converted No.
into
Demarcated
Protected
Forests
1. 3/2004 Khahar Khahar 1, 2/1, | 13-29- North: Balson Theog Shimla
60, 61, 08 Muhal Ulvi
68
South:
Kitta 5 Muhal Palvi
East:Muhal
Palvi
West:Muhal
Khahar
By order,
TARUN KAPOOR.
Additional Chief Secretary (Forests).
CERGEIn

RBmer—2, 7 fauwR, 2017

HE&AT: THOYHOS0SI0TH0(14)—56 / 2014.—FH STEAT H TG AT H faffas
g9 qH /IR A H AT IH R, WWBR AT YIgde ATl & ANBRI & Wwy R IR B
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ST B ol T8 © IR Se WRAg a9 Mfaf=eH, 1927 (1927 &1 ifAf oW A&did 16) &1 ORT 29

B SULRT (3) & 3N Jorr ferd rfafelRad &= foram 2

ST gl W IRMA a9 41 /doR 9, R & FHuhd 7, I 9 W TR &
Ao AAHR & I ARGR IFBT 99 SUST & F7gl AT fhdl 99T &Y EhaR

o

3 fRAMe UQY & IouUTd, gaiad STH P ORI 29 B IUERT (1) §RT Ued
AT BT TART BRI U BV R & fob S AAIH & eard—4 & UG Iad a9 qH

/ISR [ B AR B SR G YAqUTER] Ydiad IMUFIH B GRT 29 B ISUERT (2) & Iua=ei

& JNT “GRIST I HEATTT |

TR
Y AR a9 BT | BeE TRT & q& | 9 7 T
e =T 19 THR TR RIS TSRIN e | gRes UsS
ks afed e}
difbd | geral
Axfer BT A9
a7 H
gRafda
fopar
ST
JferT &
1. 4/2004 | 9TTST qrerdl 625, 628, | 8—09—57 | IIX: CrChah foam RBryen
630, HOT®IT
643, 647, T
648, HET
649, 657, qrerdl
658,
661, 667,
671, gferoT:
672, 673, SIYTH
677, U8
678, 680,
681
LGE
fapar 18 T3
T
R
qrerdl
f¥m:
R
ITATET

3T §NNT,
TR PR,
AR g&g Afea (@) |
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[Authoritative English Text of this Department Notification No.FFE-B-F(14)-56/2014, dated _7th
December, 2017 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT

NOTIFICATION

Shimla -2, the 7th December, 2017

Notification No.FFE-B-F(14)-56/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the
schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File Name of Name of | Khasra | Areain | Cardinal Forest Forest District
No. No. | Forest Muhal No. Hectt. Boundaries Range | Division
required to be | with
converted Hadbast
into No.
Demarcated
Protected
Forests
1. 4/2004 | Bagra Palvi 625, 628, | 8-09-57 | North:Cultivated | Balson Theog Shimla
630, land Muhal
643, 647, Palvi
648, South: DPF
649, 657, Ghund
658, East: Cultivated
661, 667, land Muhal
671, Palvi
672, 673, West:Muhal
6717, Shaloha
678, 680,
681
Kitta 18

By order,
TARUN KAPOOR
Additional Chief Secretary (Forests).
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CERGCIN
SIBCE

RBrae—2, 7 fouwR, 2017

HET: THOTHOSOI0TH0(14)—57 / 2014 AGAT # ra-wnifid gqgal 4 faffds
g9 A /ISR A § I IE IR, WHR qAT UIde Afdqdl & AMHRI & @Hy IR AR @
S R el T8 & 3R S8 ARG a9 (fRfH, 1927 (1927 &1 MfgA A=did 16) &I GRT 29
B SUURT (3) B 3N uer g AfAfRad &x foram 2,

ST IGGAl H IRA a9 Y1/ doR 9@, WHR & FUid 5, I T R WIR &

Alufedd ATHR & I ARGR IFBT 99 SUST & F7gl AT fhdl 9T &) EhaR 2

3 fRAME UQe & I[SUUTd, gaiad STUfTIH Pl GRT 29 B JUERT (1) §RT Ua
TN BT YART BRI Y BV R & fb I AAIH & eard—4 & UG I a9 qH
/SR [ B AR B SR I UAUeE Ydiad SMUFIH B GRT 29 B ISUERT (2) & Iua=ei
& qd ARMET g9 HEemy |

SRl
B IR 99 BT | BaEW | W & = | 9 I NSl
ReT Reres| T THR TR ISR Y | uRers HUSA
ks afed H
Aifba | garel
& BT A
T H
gRafda
farar
ST
Jmuferg g
1. 5,/2004 | gcllell CEIETY 191, 308, | 37—88—72 | IT: CIORE feamT Bryer
309, HETA
311,/1, ERINSEC]
312, 313, RS
315, 329,
346, 377, <feyor:
38411, SLUU.
407, e q
408 /1, e
433, 436, ERIES]
456, 467,
468, 469, PEERSIR
472, 473 U%. 4R
fapar 21 gf¥gm:
SIULUE.
s

M ENT,
TR PR,
AR g&g Afea (@) |
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[Authoritative English Text of this Department Notification No.FFE-B-F(14)-58/2014, dated 7
December, 2017 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT
NOTIFICATION
Shimla -2, the 7w December, 2017

Notification No.FFE-B-F(14)-58/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the
schedule inserted to this Notification have been enquired into and recorded as required under Sub
Section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. Name of Name Khasra Area in Cardinal Forest Forest District
No. Forest of No. Hectt. Boundaries | Range Division
required to | Muhal
be with
converted Hadbast
into No.
Demarcated
Protected
Forests
1. 5/2004 Balala Banahal 191, 308, | 25-03-88 | N: Muhal Balson Theog Shimla
309, Bnabhal,
311/1, Dasana
312, 313,
315, 329, S: DPF
346, 377, Ghund,
384/1, Mubhal
407, Bnahal
408/1,
433, 436, E:DPF
456, 467, Biran
468, 469,
472,473 W:DPF
Ghund
Kitta 21

By order,
TARUN KAPOOR
Additional Chief Secretary (Forests).
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CERGCIN
SIBCE

RBraem —2, 7 feawR, 2017

HE&AT: THOYHOS0SI0TH0(14)—58 / 2014.—FH STEAT H TG AT H faffas
g9 A /ISR A H AT I W, WHR qAT UIsde Afdqal & ANHRI & @Hy IR fRAR a7
S &R el T8 IR S ARG ad 1R, 1927 (1927 &1 Mg\ A=did 16) T R 29
DI SUART (3) & el wen smufera eifaforRad &= formm ©;

ST gl W IRMA a9 41/ doR 9, R & FHuhd 7, I 9 | TR &
AfT® JTHR & AT TRBR DI 99 S & Tl AT fHil W17 &) EhaR &

I fRAMe UQY & IouUTd, gdiad STRITH @I ORI 29 @ SUURT (1) §RT Ue
AMFTAT BT TIART BRI g HINUT R © b Iaad AATIH B AA—F—4 & IUG Iad a9 qA
/SR 9 DI AR B SR I YdueArd Yaiad STIH & €RT 29 @ SULRT (2) & Ui
% S WRIAT 99 BTl |

TRl
B SIS g9 BT | BEEW | WRRT & g | 9 T NSl

SRS afed H

Aifba | geral

xfera BT AH

T |

gRafda

fopa

ST

Juferg

g

1. 6,/2004 | OTell qrerdy 104, 195, | 25—03—88 | SR: goaq | feam | Reer
887 /1, 890, HETA
891, WTER
892, 899, 989,
1005 /1, <feyor:
1006,1008, ST,
1009,1010, gue g
1238 /1, 1239, HBTA
1280,1282, qrerdr
1283,
1285,1290, ga:
1292, HBTA
1294,1296, WER
1297, 1299,
1300,1301, fe:
1303, 1304, AT
1306,1307,1308, T
1310 HETet
qreral
fapar 33
3T gRT

TR HYR
AR g&g Afea (@)
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[Authoritative English Text of this Department Notification No.FFE-B-F(14)-58/2014, dated 7
December, 2017 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT
NOTIFICATION
Shimla -2, the 7w December, 2017

Notification No.FFE-B-F(14)-58/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the
schedule inserted to this Notification have been enquired into and recorded as required under Sub
Section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. | Name of Name Khasra Area in Cardinal Forest Forest District
No. Forest of No. Hectt. Boundaries Range Division
required to | Muhal
be with
converted Hadbast
into No.
Demarcated
Protected
Forests
1. 6/2004 Palo Palvi 104, 195, | 25-03-88 | North: Muhal Balson Theog Shimla
887/1, Khahar
890, 891, South: DPF
892, 899, Ghund, Muhal
989, Palvi
1005/1, East:Muhal
1006, Khahar
1008, West:Cultivated
1009, land Mubhal
1010, Palvi
1238/1,
1239,
1280,
1282,
1283,
1285,
1290,
1292,
1294,
1296,
1297,
1299,
1300,
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1301,
1303,
1304,
1306,
1307,
1308,
1310

Kitta 33

By order,
TARUN KAPOOR
Additional Chief Secretary (Forests).

g famT

RBrer—2, 7 fewwR, 2017

& TH.UGS.—9—TF (14) 171 /2014——9 RRIET # ra=enfid gl # fafafds
g9 A /ISR A § A7 I W, WHR qAT Ugde Afdqal & AMHRI & @wy IR RAR @
S PR el T8 © 3R S8 ARG a+ W, 1927 (1927 &1 AATH A=Ald 16) BT GRT 29
B SULRT (3) & 31Ef= Jorr ruferd arfaferlRad &= foram

SFT Gl H IRA a9 /IR 9@, WHR & FHUid 7, I T W TWHR &
AMUfd® MIBR & I TRHR IAD! a9 IS & Tl IT fHAl 9IRT & THeR T,

3 fRAre UQY & ouuTd, gaiad STTH HI ORI 29 @ SUURT (1) §RT Ued
WAfFTAT BT UIRT BRd BY ©IVUN B & b I JAANIH & JR——4 & UG Iad dd
I /R 9 &I AR R IR S yaguednd ydiad AfREH @ ORT 20 @ SUIRT (2) &
UG o ST HRIAT I HEAGIT |

Eadl IR T Pl AH | BEEw G REl g dAEN | a4 EE] Roterm
Kic| e ISE] TR TR TR gRers aUed
it afed H
NAGE oI
9 #H | 1AM
gRafia
foar ST
sfera &
1. 1,/2001 Sreareel EINE] 3/1 222—88—30 | I SN Eg, Rrer
e R HETA AR
EINEIEIN
<fayor:
HETA
SETTS
g HEd
ATTATR
af¥em:
HETA
EINGEIN
AR

T GINT,
TR TR,
JfaRed g1 |fd (@) |
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[Authoritative English Text of this Department Notification No.FFE-B-F(14)-171 /2014, Dated 7
December, 2017 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT

NOTIFICATION

Shimla-2, the 7t December, 2017

No.FFE-B-F(14)-171/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the
schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section- 29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ waste land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section- 29 of
the Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-
IV of the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as
“Protected Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
S. File No. | Name of Name of | Khasra Area in Cardinal Forest Forest District
No. Forest Muhal No. Hectare | Boundaries | Range Division
required with
to be Hadbast
converted No.
into
Demarcated
Protected
Forests
1. 1/2001 Dodwalti Chanshal 3/1 222-88- | North: Dodra Rohru Shimla
Gad Dhar 30 Muhal Kawar
Chanshal
Dhar
South:
Muhal
IstriGad
East:
Mubhal
Chanshal
Dhar
West:
Muhal
Chanshal
Dhar
Chohara

By order,
TARUN KAPOOR
Additional Chief Secretary (Forests).
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9 faumT
SIBNCEl

RBreT—2 6 feuwR, 2017

HE: Th.UGS.—9—T% (14) 172 /2014—9 ARG # a=efUd orggdl # faffds
g9 A /ISR A H I IH W, WRHR qAT UIgde Afdqal & AMHRI & @oy IR AR @
S BR el T8 © 3R S ARG a9 1fRfaH, 1927 (1927 &1 IfSgH A=aid 16) T GRT 29
B SUURT (3) B N ue g AfAfRaa v foram ©;

ST IGgAl W IRMA a9 /IR 9A, WHR & FHUid 5, I T R WHR &
AT JAAHR & I ARGR IFD 99 SUST & A7l AT fhedl 9T &Y EhaR

3 fRAME UQe & I[UUTd, Yaiad SfUfTIH Pl GRT 29 B JUERT (1) §RT Uad
ATl BT YART R gU AU R © b Sad ASRM & JR-—4 & Iude Iaad ad

9 /doR A BT AN B SR S UdqUEr Yaidd SAEFIH @l ORI 29 & IURT (2) b
Ul & I WA 99 HEAEH |
SR
B | AR g7 BT | BeA | G &l g |9 T foret
| | der aH TR TR | gaR H dm | gRem | Avsd
oy |fed
AHifed | geret
wRferd | @1 A
7 H
aRafdd
fepar
ST
s 8
1. 5 /2002 SRS | S 1/1 167—90—06 | Ilx: SIS NES BryeT
R eI FIR
[SESIEIN
gferor:
BT
g
g
GE
BT
TR gR
qfeTH:
BT
U
et

MY g,
TR PR,
AR g&g Afea (@) |
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[Authoritative English Text of this Department Notification No.FFE-B-F(14)- 172 /2014 , Dated 6:h

December, 2017 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT

NOTIFICATION

Shimla-2, the 6t December, 2017

No.FFE-B-F(14)-172/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the
schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section- 29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ waste land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to

the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section- 29 of
the Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-
IV of the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as
“Protected Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
S. File No. Name of Name of | Khasra Area in Cardinal Forest Forest District
No. Forest Mubhal No. Hectare Boundaries Range Division
required to with
be Hadbast
converted No.
into
Demarcated
Protected
Forests
1. 5/2002 Tangan Indersain | 1/1 167-90-06 North:Muhal | Dodra Rohru Shimla

Khai Dhar Lambi Dhar | Kawar
South:
Muhal
Indrasain
Dhar
East: Muhal
Lambi Dhar
West: Muhal
Pekha
Deudi

By order,
TARUN KAPOOR,

Additional Chief Secretary (Forests).
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9 faumT
AR

Rrfer—2, 7 fdd®R, 2017
& Th.UB.8.—a—U% (14)173 /2014 —— SRR H IT-MUa gl # faffdse

g9 A /IR A H I IH WX, WRHR qAT UIsde Afdadl & AHRI & @Hy R RAR @
ST &R ol T8 IR S2 WRA a9 MfdfeH, 1927 (1927 &1 ifAfw A&did 16) &1 &RT 29
P SURT (3) & 3N Jorr auferd rfafelRad & foram 2

SaT IAFgAl H SR a9 Y /doR 9@, WHR & FUld &, I T W TWHR &
AUfcd® SMIBR & A ARBR IAD! 99 IS & Tl IT {1 9RT &I THeR T,

3 fRAME UQY & IoUTd, gaiad STIH B ORI 29 B IUERT (1) §RT Uad
WfGTAT BT GIRT HRd BY ©IVUN B & b S AANIH & JR——4 & UG I dd
A /doR g BN AR BT AR ST UdgUsq qdiad AR B GRT 29 B IR (2) B

Sug=ll & 31efT “GRferT 99" heATe |

ST

. 9T Pl
W= | w = | 9M

ki

d

SITET
ferT §

RE]

RESK

gFeIN o

1, 6,/2002 | ATSAA

TRTSTAR
R

23 /1

541—96—02

SISN TS, foeet

MY g,
TR PR,
AR g&g Afea (@) |
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[Authoritative English Text of this Department Notification No.FFE-B-F(14)-173 /2014 , Dated 7
December, 2017 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT

NOTIFICATION

Shimla-2, the 7t December, 2017

No.FFE-B-F(14)-173 /2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the
schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section- 29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ waste land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section- 29 of
the Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-
IV of the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as
“Protected Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
S. File Forest Name of Khasra Area in Cardinal Forest Forest District
No. No. required to | Name of No. Hectare Boundaries | Range Division
be Muhal with
converted Hadbast
into No.
Demarcated
Protected
Forests
1. 6/2002 MajhiVan Bharadasar | 23/1 541-96-02 | North:Muhal | Dodra Rohru Shimla
Dhar Bharadasar Kawar
Dhar
South: Teh.
Parola
District
Uttar Kashi
East:
Boundary
Distt.
Kinnaur
West: Muhal
Bharadasar
Dhar

By order,
TARUN KAPOOR
Additional Chief Secretary (Forests).
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ferae yewr avedl faem

EHRMTAT—176 215, 9 SIFANI, 2018

Ho: fAoHo—fIema—ermer /1-2 /2018—ARA WAUE & AT 188 D ARV H
fearae uowr faus |91 & 79 9el F 991 W (U I U8V B W Jd JISIUTe §RT S9
QA B STERIET G Siovosio(diono)s (S1)—7,/90, e 6 e, 2018 R Frgad
AR 3ree], sft LT TQ edTell & HET 9 STHANI, 2018 Pl AU YU df —

1. 1 51T ¥ TN (29— )

2. 3 we= g (32—eHR)

3. o foee aR (18—&r¥{2ITe)

4. o1 G ARG (63— )

5. S et ot (33—7TS))

6. STAC AR ARR (17—2EYR)

7. Sfo XM Tl ARGUST (21—<meler 3R Ruf) 1057070
8. o faus1 Rig wER (14—<T8)

9. N fav R (45— ciES)

10. =0 f9oH Rig (1M—SrFal 9mTgR)
11. & Mid= RiE SMER (22— )

12. Sfo ol Hordd (54—aTell) T0TT0
13. S SIEEE] (43—2xTel)

14. Y I_ve Rig (50—31anT)

15. 0 89 I (1—gRT8) A0S0
16. s foram e (2—¥RHAR) 31000
17. S 999 =R (3—am)

18. ST ST HANT (4—<cTEron)

19. =0 faspd Rig oAt (5—wfeard)

20. 3N IHI ySIFT 6—TIR)

21. ST a1 <4t (7—3=<IRT) A0S0
22. & goid R4g varfrr (68— )

23. 37 319 R (9—<aTe)

24. & ERER 43 (10—<E)

25. &1 fd=s HAR (13— [EYR) 31010
26. 57 VU HFAR (15—TRI<)

27. & Ua HHAR BIoic] (16—P1TST)

28. 30 I g (19—UTeTHYR)

29. S oI A (20—SSTHTI) 3100
30. 2l g g SR (23—hee))

31, & s U (24—T~IR)

32. it feoy e (25—31T<T) 370310
33. & ERT e (26—H=RT) A0SO
34. 37 ADHY FAR 7—g=RTR)

35 &l faFe HAR (28—HT=H) 3F0TITO
36. %I STATEY STy (30—<x)

37. &1 YHIer R0 (31—SIR=TR)

38. sl 3= Rig (34—9<R) 310TT0
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39. 1 3= g (35—ARPTHTE)
40. ST HeeTe HANI (36—4IRST) 3100
41. 3t ol oM (37—GSIYR)
42. 3N A% IR (38 ‘Eﬂﬁ‘\’g‘\’
43, 20 3 << G (39—aeuN)
44. = gafa= Rig Ry (40—121)
45. & AR Rz (41 %ir—rrg?fﬁ 300
46. T ST SRR (42—TR<)
47. =0 |AUTA 8 ISITGT (44—TT)
48. 81 Sd M dHeard (46—3TUgdT) 3T0TIT0
49. 3N ST Tl (47— qm?éﬁ
50. #T GHTY STHR (48—fdemayR)
51. 11 XM oIlel SThR (49— =T <41 SN)
52. S erafd=s R¥g rom (51—TTTS)
53. & wHia (g (52—<7)
54. B0 (Fel) o= M ifS (53 —ﬂﬁa—rr) 310510
55. 1 YA [IAR HIUY (55— ) 3105110
56. S0 oid fd=ge (56—
57. & a9 HAR (57—=0 W ) 3100
58. il g M (58—TigeT wIfeq)
59. S0 gYqeA de™ (59—F3reTTs)
60. N1 gk Rig (6o—diTaTen)
61. S e R{Em (61—f3am)
62. =0 3ffreg R (62—gral)
63. =N fasmarey Rig (64—FRrHeT U
64. 1 = I (65—SAT—PIcETS)
65. S -T=a ol (66—THYR) 3H0TIT0
66. i HIg Tl SIac] (67—IEg) 310SI0

67. 31 SITa Rig 0 (68—fd=iIR) 310ST0TIT0
3T ET,
(=R iz o),

fera, f2ovo faem ||

HIMACHAL PRADESH THIRTEENTH VIDHAN SABHA SECRETARIAT
NOTIFICATION
Dharamshala, the 9" January, 2018

No. VS-Legn.-Oath/1-2-2018.—In pursuance of Article 188 of the Constitution of India
the following elected Members of the Himachal Pradesh Legislative Assembly, before taking their
seats, made and subscribed before Shri Ramesh Chand Dhwala, Speaker Pro-tem appointed in this
behalf by the Governor vide Notification No.GAD (PA)-4(D)-7/90 , dated 6™ January, 2018 an
oath/affirmation on the 9" January, 2018 :—

1. Sh. Jai Ram Thakur 29-Seraj
2. Sh. Mahender Singh 32-Dharampur
3. Sh. Kishan Kapoor 18-Dharamshala
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A

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44.
45.
46.
47.
48.
49.
50.
51.
52.
53.
54.
55.

Sh. Suresh Bhardwaj

Sh. Anil Sharma

Smt. Sarveen Choudhary
Dr. Ram Lal Markanda
Sh. Vipin Singh Parmar
Sh. Virender Kanwar

Sh. Bikram Singh

Sh. Gobind Singh Thakur
Dr. Rajeev Saizal

Sh. Hans Raj

Sh. Jia Lal

Sh. Pawan Nayyar

Smt. Asha Kumari

Sh. Bikram Singh Jaryal
Sh. Rakesh Pathania
Smt. Reeta Devi

Sh. Sujan Singh Pathania
Sh. Arjun Singh

Sh. Hoshyar Singh

Sh. Ravinder Kumar

Sh. Arun Kumar

Sh. Pawan Kumar Kajal
Sh. Ashish Butail

Sh. Mulkh Raj

Sh. Sunder Singh Thakur
Sh. Surender Shourie

Sh. Kishori Lal

Sh. Hira Lal

Sh. Rakesh Kumar

Sh. Vinod Kumar

Sh. Jawahar Thakur

Sh. Prakash Rana

Sh. Inder Singh

Sh. Inder Singh

Smt. Kamlesh Kumari
Sh. Rajinder Rana

Sh. Narinder Thakur

Sh. Inder Dutt Lakhanpal
Sh. Sukhvinder Singh Sukhu
Sh. Balbir Singh

Sh. Rajesh Thakur

Sh. Mukesh Agnihotri
Sh. Satpal Singh Raizada
Sh. Jeet Ram Katwal

Sh. Rajinder Garg

Sh. Subhash Thakur

Sh. Ram Lal Thakur

Sh. Virbhadra Singh

Sh. Lakhvinder Singh Rana
Sh. Paramjeet Singh
Dr.(Col.) Dhani Ram Shandil
Sh. Suresh Kumar Kashyap

63-Shimla
33-Mandi
17-Shahpur
21-Lahaul & Spiti (S.T.)
14-Sullah
45-Kutlehar
11-Jaswan-Paragpur
22-Manali
54-Kasauli (S.C.)
1-Churah (S.C.)
2-Bharmour (S.T.)
3-Chamba
4-Dalhousie
5-Bhattiyat
6-Nurpur

7-Indora ( S.C.)
8-Fatehpur
9-Jawali

10-Dehra
13-Jaisinghpur (S.C.)
15-Nagrota
16-Kangra
19-Palampur
20-Baijnath (S.C.)
23-Kullu
24-Banjar

25-Anni (S.C.)
26-Karsog (S.C.)
27-Sundernagar
28-Nachan (S.C.)
30-Darang
31-Jogindernagar
34-Balh (S.C))
35-Sarkaghat
36-Bhoranj (S.C.)
37-Sujanpur
38-Hamirpur
39-Barsar
40-Nadaun
41-Chintpurni (S.C)
42-Gagret
43-Haroli

44-Una
46-Jhanduta (S.C.)
47-Ghumarwin
48-Bilaspur

49-Sri Naina Deviji
50-Arki
51-Nalagarh
52-Doon
53-Solan(S.C.)
55-Pachhad (S.C.)
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56. Dr. Rajiv Bindal 56-Nahan
57. Sh. Vinay Kumar 57-Sri Renukaji (S.C.)
58. Sh. Sukh Ram 58-Paonta Sahib
59. Sh. Harshwardhan Chauhan 59-Shillai
60. Sh. Balbeer Singh Verma 60-Chopal
61. Sh. Rakesh Singha 61-Theog
62. Sh. Anirudh Singh 62-Kasumpti
63. Sh. Vikramaditya Singh 64-Shimla Rural
64. Sh. Narinder Bragta 65-Jubbal-Kotkhai
65. Sh. Nand Lal 66-Rampur (S.C.)

66. Sh. Mohan Lal Brakta
67. Sh. Jagat Singh Negi

67-Rohru (S.C.)
68-Kinnaur (S.T.)

By order,
(SUNDER SINGH VERMA),
Secretary, H.P. Vidhan Sabha.

In the Court of Shri Bal Krishan, HPAS, Sub-Divisional Magistrate (Civil) Bharmaur,
District Chamba (H. P.)

Sh. Vijay Kumar s/o Sh. Dharam Chand, resident of Village Patti, P.O. Bharmaur, Tehsil
Bharmaur, District Chamba, H. P. .. Applicant.

Versus

General Public

Proclamation under order 5 Rule 20 C.P.C. under section 13(3) of the Birth and Death
Registration Act, 1969.

Whereas, Sh. Vijay Kumar s/o Sh. Dharam Chand, resident of Village Patti, P.O.
Bharmaur, Tehsil Bharmaur, District Chamba, H. P. has filed an application alongwith an affidavit
registration of delayed date of birth of his son i.e. 26-07-2014 for entry in the record of Gram
Panchayat Chobhia, Development Block Bharma Tehsil Bharmaur, District Chamba, H.P. thereof.

Hence, this proclamation is issued to the General Public, that if, they have any objection/
claim regarding the registration of date of birth of Dikshit Sharma i.e. 26-07-2014 for entry in the
concerned Gram Panchayat, Chobhia they may file their claim/objections on or before
in this court failing which necessary orders will be passed to the Gram Panchayat for registration of
date of birth accordingly.

Given today under my signature and seal of the Court.

Seal. BAL KRISHAN (HPAS),
Sub-Divisional Magistrate (Civil),

Bharmaur, District Chamba (H.P.).
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In the Court of Shri Raghav Sharma (1.A.S.), Marriage Officer-cum-Sub-Divisional
Magistrate, Chachyot at Gohar, District Mandi (H. P.)

In the matter of :—

1. Shri Manoj Kumar s/o Shri Purshottam, r/o Tandi, P.O. Saroa, Tehsil Chachyot,
District Mandi, H.P.

2. Smt. Reena Devi Thakur d/o Shri leela Nand, r/o Sarandha, P.O. Pandoh, Tehsil Sadar,
District Mandi (H. P.) .. Applicants.

Versus
General Public

Subject.— Proclamation for registration of Marriage under section 15 of Special Marriage Act,
1954.

Shri Manoj Kumar and Smt. Reena Devi Thakur have filed an application on 19-12-2017
alongwith affidavits in the court of undersigned under section 15 of Special Marriage Act, 1954
that they have solemnized their marriage on 11-11-2017 and they are living as husband and wife
since then and hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 19-01-2018, The objection received after 19-01-2018 will not be entertained and
marriage will be registered accordingly.

Issued today on 19-12-2017 under my hand and seal of the court.

Seal. RAGHAYV SHARMA,
Marriage Officer-cum-Sub-Divisional Magistrate,
Chachyot at Gohar, District Mandi (H.P.).
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In the Court of Shri Gian Sagar Negi, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H. P.)

Smt. Santosh Verma w/o Lt. Shri Mool Chand, r/o Village & P.O. Shoghi, District Shimla,
Himachal Pradesh.

Versus
General Public .. Respondent.

Whereas Smt. Santosh Verma w/o Lt. Shri Mool Chand, r/o Village & P.O. Shoghi, District
Shimla, Himachal Pradesh has filed an application along with affidavit in the court of undersigned
under Section 13(3) of the Birth & Deaths Registration Act, 1969 to enter the date of birth of her
Daughter named—Ms. Anjana Verma d/o Smt. Santosh Verma w/o Lt. Shri Mool Chand, r/o
Village & P.O. Shoghi, District Shimla, Himachal Pradesh in the record of Secy., Birth and Death,
Gram Panchayat Anandpur, Shimla.

SL. Name of the family member Relation Date of Birth
No.
1. Ms. Anjana Verma Daughter 24-03-1984

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named in the record of Gram Panchayat
Anandpur Shimla may file their claims/objections on or before one month of publication of this
notice in Govt. Gazette in this court, failing which necessary orders will be passed.

Issued today 06-01-2018 under my signature and seal of the court.

Seal. GIAN SAGAR NEGI,
Sub-Divisional Magistrate,
Shimla (R), District Shimla.
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In the Court of Shri Ashutosh Garg, L.A.S., Sub Divisional Magistrate Nalagarh,
District Solan (H.P.) exercising the powers of Marriage Officer
under Special Marriage Act, 1954

Case No. : ..../ 2017 Date of Inst. : 15-12-2017 Pending for : 22-01-2018

Notice u/s 15 of the Special Marriage Act, 1954 inviting the objections of the General
Public for registration of marriage.

Notice to the General Public

Whereas, Shri Chhotu Ram s/o Shri Rehmu, r/o Village Rajpur Jakholi, P.O. Lodhimajra,
Tehsil Baddi, District Solan, H. P. and Smt. Raj Rani d/o Sh. Sher Khan and w/o Shri Chhotu Ram
s/o Shri Rehmu, /o Village Rajpur Jakholi, P.O. Lodhimajra, Tehsil Baddi, District Solan, (H. P.)
has moved an application u/s 15 of the Special Marriage Act, 1954 for registration of their marriage
that was solemnized on 18-06-2000.

And whereas both these applicants have submitted in their application and in their affidavits
that they were unmarried at the present time of solemnization of their marriage and were major in
age and having no prohibited relations to each other debarring them to marry each other. Both the
applicants have requested for registration of their marriage.

Therefore, by this notice the public in General is informed that if any one has any objection
regarding registration of this marriage, he may present before this court on or before 20-01-2018
for hearing of objections if any. In case no objection is received by dated 20-01-2018, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered on the said date.

Given under my hand and seal of the court on 20-12-2017.

Seal. Sd/-
Marriage Officer-cum- SDM,
Nalagarh, District Solan, H. P.
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In the Court of Shri Ashutosh Garg, L.A.S., Sub Divisional Magistrate Nalagarh,
District Solan (H.P.) exercising the powers of Marriage Officer
under Special Marriage Act, 1954

Case No. : ..../ 2017 Date of Inst. : 16-12-2017 Pending for : 20-01-2018

Notice u/s 15 of the Special Marriage Act, 1954 inviting the objections of the General
Public for registration of marriage.

Notice to the General Public

Whereas, Shri Ajay Kumar s/o Shri Madan Lal, r/o Village Ghansot, P.O. & Tehsil
Nalagarh, District Solan, H. P. and Smt. Pooja Devi d/o Sh. Dharam Pal Sharma and w/o Ajay
Kumar s/o Shri Madan Lal, /o Village Ghansot, P.O. & Tehsil Nalagarh, District Solan, H. P. has
moved an application u/s 15 of the Special Marriage Act, 1954 for registration of their marriage
that was solemnized on 30-01-2012.

And whereas both these applicants have submitted in their application and in their affidavits
that they were unmarried at the present time of solemnization of their marriage and were major in
age and having no prohibited relations to each other debarring them to marry each other. Both the
applicants have requested for registration of their marriage.

Therefore, by this notice the public in General is informed that if any one has any objection
regarding registration of this marriage, he may present before this court on or before 20-01-2018
for hearing of objections if any. In case no objection is received by dated 20-01-2018, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered on the said date.

Given under my hand and seal of the court on 19-12-2017.

Seal. Sd/-
Marriage Officer-cum- SDM,
Nalagarh, District Solan, H. P.

In the Court of Shri Hira Lal Thakur, Assistant Collector IInd Grade, Darlaghat,
District Solan, H.P.
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